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SHRI PRANAB MUKHERIEE
(WEST BENGAL): Normally, we don’t
have elections. We make adjustments. It
could be notified by tomorrow. There is
no problem.

THE DEPUTY CHAIRMAN: I would
like to draw the attention of the Leader
of thc House and would request him to
get it notified.

THE LEADER OF THE HOUSE
(SHRI LK. GUJRAL) Madam Dcputy
Chairman. I support the contention made
by my fricnd, Shri Pranab Mukhcrjee.

THE DEPUTY CHAIRMAN:
Otherwisc, Mcmbers feel that they would
not be in a position to participate in the
dclibecrations of various committees. So,
please take carc of it.

SHRIMATI MARGARET ALVA:
. They have to do it, Madam.

MOTION FOR ELECTION TO THE
COMMITTEE ON PUBLIC
. UNDERTAKINGS

.. THE MINISTER OF STATE IN THE

MINISTRY OF URBAN AFFAIRS
AND EMPLOYMENT AND
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. u.
VENKATESHWARLU): Madam
Deputy Chairman. T move the following
Motion:—

“That this Housc concurs in the
reccommendation of the Lok Sabha
that thc Rajva Sabha do agrce to
nominatc  scven Members  from
Rajya Sabha to associate with the
Committee on Public Undertakings
of thc Lok Sabha for thc term
cnding on the 30th April, 1997, and
do proceed to elect in such manner
as the Chairman may direct, seven
Mcmbers from among the Members
of the House 1o serve on the said
Committee.”

The question was put and the motion was
adopted.
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RE. CRIMES AGAINST WOMEN IN

DELHI
MISS SAROQJ KHAPARDE
(Maharashtra): Madam Decputy

Chairman. crimces against women in Dclhi
arc on the rise. The Home Minister
should makc a statement regarding the
law and order situation in Dcthi.

SHRI V. NARAYANASAMY
(Pondicherry): Madam. yesterday. we
had raised the issuc. The nephews of the
Chicf Minister of Dclhi arc involved in
an assault casc against the doctors of the
AIIMS. ...(Interruptions)...

THE DEPUTY CHAIRMAN: 1 did
not give any dircctions. | say that on any
matter which is raised on the floor of the
House, the Minister for Parliamentary
Affuairs or any other Minister representing
the Government should take not of the
scntiments  cxperssed by Members., 1
couldn’t give any direction becausce the
Homc Ministcr was not present here.

AN HON. MEMBER: Madam, you
give your ruling.

THE DEEPUTY CHAIRMAN: There
is no ruling on it.

SHRI JOHN F. FERNANDES (Goa):
Madam Decputy Chairman. Dcthi 15 a
Union Territory. The Central
Government is fully responsible for it.

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Madaim Decputy
Chairman, if you permit me, I want to
say something on this. 1 share the
concern  expressed by several  hon.
Members here about the law and order
situation in Dclhi. 1 would like to assurc
this Housc that the Government is poing
to takc all nccessary steps.

In the last seven wecks, in the first
twelve  davs, the question  of  this
Government's legitimacy was there. So. 1
wanted to have the clecarance from the
Parliament. Till then, I had not taken any
decision. In the last five weeks, may T tell
you very frankly, 1 did not sit quictly. 1
called the Lt. Governor of Dclhi. the
Chicf Minister of Decthi, the  Chicef
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Secretary, the Commissioner of Police
and 1 revicwed the wholce situation. T am
sorry to say that we have secn only one
face of Dclhi and we have not scen its
other face. 1 am a man coming from the
south, that too, from Karnataka. When 1
mect the common people in the Janata
Darshan, when I hear some of the-events
that take place on the other side of
Delhi, 1 feel so sad and wonder whether
we are in a civiliscd society or not. This
is the issuc which crops up in my mind.
More than 60 per cent of the
reprascntations which 1 reccive cvery day
in the Janata Darshan arc connccted with
rape, kidnap,...(Interruptions).

SOME HON. MEMBERS: Shamc,
shame.

SHRI H.D. DEVE GOWDA: To
whom should you say this? We all should
sharc thc shamec. Do not attributc
motivcs to any onc political party,
whether the BIP is ruling there or we arc
ruling hecre. 1t has not happencd in five

weeks. We have created such a socicty -

and we should all sharc the responsibility.
Collectively, we must work to sec that
this typc of a situation is put down with a
hcavy hand. 1 may tell you very frankly,
to all our hon. lady Members, who are
like my sisters, 1 feel so sad. Some ladics
come and touch my fecet and cry. Their
daughters have bcen kidnapped. Their
children have been kidnapped. They have
becen raped. When call the police officers
and ask them, when 1 ask the Licutcnant
Governor and the Chiefk Minister, they
say, “Normally, cvery day, this will go
on”. (Interruptions). Please wait. Don’t
be under the impression that I am
sleeping. 1 am aware of the facts. I have
taken certainm major steps.  But  the

Government orders have to be issucd. 1
want to crcatc a special squad, task forcc,

dircctly under my control. As long as I
am hcre as Prime Minister, T will take
care of this issue, this hooliganism,
goondaism. 1 have come to know that
there” are 17 gangs working like this. 1
have got my own report. Thecy arc
collecting moncy by abduction and other
methods. (Inrerruptions).
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SHRI V. NARAYANASAMY: With
the connivance of the police.

SHRI H.D. DEVE GOWDA: I do
agree. And there are some political
brokcrs also behind them. 1 am not afraid
of this.

The responsibility of the Government
is this. There is so much of security to
protect us, to protcct me. Nobody will
kil me. If anybody wants to kill me,
nobody can save me. To protect me,
there is so much of sccurity. To protect
the common man, there is no security in
this country. I am not going to allow
that. 1 will take very hard dccision on this
matter. I would assure you of that,
whatcver may be the conscquences. This
Government is aware of the whole
situation in Declhi. T have been saying, 1
have sccn one face of the coin, this
Parliament and this area. The other area,
I have not secen up-till now.” When
pcople went on giving stories, 1 wanted
to have surprisc checks in some slum
arca. My officers said, “*No, no. You
cannot go. We will not allow you to
lcave.” Whatever it may be, this
Government is going to take very stern
action on this mattcr. And we will not
allow this to continuc.

SHRI S.B8. CHAVAN (Maharashtra):
There is onc point 1T want to make,
Madam, sincc the Prime Minister is here.
I was given to undcrstand that in the
Dclhi Asscmbly, some hon. Members
raiscd the issue of somec molestation,
which had taken place, by a very
responsible Member. Some hon.
Mcmbers of a particular party were
actually suspended for threc days. And
thercafter....(Interruptions).

SHR1 GURUDAS DAS GUPTA
(West Bengal): T am on a point of order.
(Interruptions).

SHRI V. NARAYANASAMY: This is
the Council of Statcs.

SHRI1 S.B. CHAVAN: Thercafter, 1
am given to undcrstand that they have
passcd a resolution that those who have
raiscd this issue should be booked under
the ‘hawala’ cascs. If it be so that they
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have passcd such a resolution—...... this
is what 1 am given to understand; I can’t
belicve this kind of a story, but if this is a
fact, then, of course, we will have to take
a serious note of it and try to find out as
to how far this information is correct, If 1
am proved wrong. 1 will be very happy.
(Interruptions)

THE DEPUTY CHAIRMAN: The
hon. Prime Minister is here. The Prime
Minister is the person who should answer
this question because he is thc head of
thc Govenment, the Executive and the
entire country. Hc should answer this
question and not a Member of this
Housc. (Interruptions)

SHRI S.B. CHAVAN: My only
request to the Prime Minister is that he
should ascertain the facts and if the facts,
as statcd to have been reported, are
found to be correct, then, of course, we
will have to take a very scrious note of it
and somcthing concrete will have to be
done beccause you cannot dcal with the
freecdom of the hon. Members who
participate in the dcbates in the
Assembly or here and pass a resolution
that somcbody has to be booked undcr

Hawala. Plcase look into it.
(Interrupitions)

SHRI GURUDAS DAS GUPTA:
Madam, I am on a point of order.
(Interruptions)

st 3 fo wrEe (Reeh): dew, F off &
fava & o dom w@w@ g1 .. (TEER)...
¥em, ¥ feoeh ¥ ¢ i gofom ¥ w6 fawa W
FO e G ! . (SUEYH)...

THE DEPUTY CHAIRMAN: 1 want
to bring to the notice of the hon.
Members that a matter addressed to the
Prime Minister or the Government has
been raised by a Member of this House.
Now, a Member might have some
information. But that information is not

being sought from that hon. Mcmber.
The information is sought from the
Government and the Government is

responsible to give a reply to the Housc
and not a Mcmber. (Interruptions)

11 AUG. 1996]

[P

in Delhi 298

SHRI GURUDAS DAS GUPTA:
Madam. 1 am on a point of ordcr.
(Interruptions)

THE LEADER OF THE
OPPOSITION (SHRI SIKANDER
BAKHT): Madam, Mr. Kohli is secking
your permission to give some information

and he should be permitted.
(Interruptions)

SHRI- GURUDAS DAS GUPTA:
Madam, 1 share the anxicty of the
Members about the law and order

sitvation in Dclhi and 1 compliment the

Prime Minister. But the issue is. Can
somcthing that has happencd in an
indcpendent,  sovercign House or a
Legislature, be discussed here?
Something wrong might have happened
there, somcthing right might have
happened there. But it is for that

sovercign House to defend the dignity
and honour of that House. It is not for
the Council of States to look into it.
Madam, I want your ruling on this point
whether what has transpired in thc State
Asscmbly can be discussed hcre. While
completely  appreciating  the  views
exprcsscd by the hon. Member, Mr.

Chavan, 1 would like to know whcther
this House can discuds the bchaviour of
the Mcmbers or the Speaker or the
Government  of any other House.
(Interruptions)

SHRI PRANAB MUKHERIJEE (West
Bengal): He is seeking information.
(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Gurudas Das Gupta, you have bcen a
member of this House for a long time.
You are not a new Mecmber. 1 could
provide you the information which is
there on record, not just now, but later
on. 1 don't remember it whether it was
‘A’ Asscmbly or ‘B’ Asscmbly. But the
issues, specially relating to women, have
been raiscd here irrespective of the fact
whether they were the State subject or
whether they were raised in a State
Assembly. I remember a few instances.
There was a similar kind of a casc about
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Haryana which was raised by a Mcmber
in this Housc. That Mcmber is sitting in
thec Housc right now. I do not want to
take the name of that Member. You can
sec the rccord. There were occasions
when cascs relating to other States were
also raiscd on the floor of this House.
Now, arc we going to bind oursclves on a
matter of such a scrious nature? When
allegations arc levelicd by a Member who
knows as to what has happcned actually
and a qucry is being made by some
Members of the House while the Prime
Minister of the country is sitting here. 1
think they have a right to seck
clarifications from the Prime Minister. If
the hon. Mcmbers coming from various
States are not heard sometimes in their
own States, and if they want to put
certain  questions. to the  Central
Government and the Prime Minister,
then which is the forum where they can
do so if not the Council of States?

SHRI PRANAB MUKHERIJEE:
Madam. in fact. Mr. Chavan wantcd to
have authoritative information from the
Government of India in regard to certain
transactions that have taken place in a
Legislative Assembly. It is not that we
are discussing the conduct of the
Lcgislative Asscmbly on the floor of this
House as such. 1 agrce with you that we
should not bring in matters concecrning
thc other Legislative bodies on the floor,
but it does not prevent us from secking
authoritative  information from the
compctent authority. It is just like that.

THE DEPUTY CHAIRMAN: It does
not violate anything. (Interruptions)

SHRI GURUDAS DAS GUPTA: My
point was this. On the incident, on the
criminality of thc incident, therc is no
diffcrence of opinion. My point was,
since the hon. Member wanted to know
whether they were booked because of the
bchaviour within the House, the best
course is to draw the notice of the hon.
Spcaker there and get the remedy.
...(Interruprions)... We cannot discuss

[RAJYA SABHA]

in Delhi 300

that. We cuannot discuss that matter here.
...(Interruptions)...

THE DEPUTY CHAIRMAN: We are

not going to interfcre. Something
happencd outside the House.
...(Interruptions)...  Somecthing  which

happcned outside the House was raiscd
in a particular Assembly and as a
conscquence of that, there is some
misinformation, pcrhaps.

Mr. Chavan said, in his own statement,
that he is not surc whether it is right or
wrong. Then which is thc forum where
Mr. Chavan can ask. if not from the
Primc Minister on the floor of the
Housc? He is a Mcmber of this House.
There are ccrtain  allegations raised.
There is some misinformation if therc is
any, then you tell me the forum where
Mr. Chavan should raise this issue.
..{Interruptions)... Mr. Chavan is_  a
legitimatc Mcmber of the House and the
Prime Minister is there to....

SHRI O.P. KOHLI: Madam, I want 10

seck ccrtain information.

ey, § 3w oud § us AFED W SR

C AR ¥, L (EUR)..

SHRI V. NARAYANASAMY:
Madam, plcase give me one minute.
...(Interruptions)...

SHRI VAYALAR RAVI (Kerala):
Madam, 1 want to make a point.
(Interruptions)

SHRI SIKANDER BAKHT: Is he
able to provide that information?
...(Interruptions). ..

Iuawfa: 3 off To 98 9% 38 W 8
.. (TAREA) ...

ot faer<t SGA: T8 WO ¥ @ fon ®
s oy TE W aER wem X @ ¥

EI S TR ST o
Eﬁc‘?uﬁﬂ)/&{;%y/d; Dasdaz e

41 1 Transliteration in Arabic Script.



301 Crimes against wommen

Ig@arafa: THEN T Bk € fe &fem 3
¥ o o Iud I A TR e S R
.. (A ..

ot faarey @t 9 @ wFm st TE?
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Ig@umafa: e A& gE Anl #, s
st o TEF ot WE WSS A B

I have to'clarfy; that is my luty. To
the best of my ability, I tricd to settle
taat issue so that we are not blamed that
we are doing anything ilicgal or against
tbe rules on the floor of the Housec.
...(Interruptions)....

M afred- wgel: faw, ¥ w WEE@ W A&

SHRI VAYALA?P RAVI: Madam, the
issuc is not that we are discussing the
matter which was raised ir. the Legislative
Asscmbly. ...(Lwerruption)...

st Qg weflm (WEEd ame): wfeen &
Yy W g3 SR TR F W A gIM wW qe
L, T F o Reeht o 2, = @0 Re
syt w1 v 7 2, ool v # g
¥z e % 99 ¥, @ W wWowew ¥ 9%
A WA g SR IH W N THoIEeI
T foFa T, 398 sff wuen R, S 5 AORYA
¥ e & wafere ¥ o wmew § W@t Yaw
s § war @ ool g o A F feeet
R ¥ W W A T W @ g AR
Reeht & W =1 %e® 7R Tow gI AR
frE W FER W IEA F PR e g3 A
..(TEYA) ... T9H T A € @ w2
... (FEY) ...

e Y
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THE DEPUTY CHAIRMAN: MR.
Vayalar Ravi, you please sit down. Mr.
Narayanasamy, that matter is
complicated. ....(Interruptions)...

SHRI VAYALAR RAVI: Madam, 1
would like to make a point. Please allow
me. ...(Interruptions)...

SHRI V. NARAYANASAMY:
Madam, he was referring to the political
process also. ...(interruptions)... Let the

Prime Minister book everybody who is
involved in this crime, whether he is a
politician or an ordinary person, ....(in-
terruptions).... The pecople who are in
power ...(Interruptions)...
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SHRI SIKANDER BAKHT: Madam,
let us deal with the questions raised by
Chavan Sahib.

(Interruptions)

SHRI V. NARAYANASAMY:

Madam, I would like to make a point.

THE DEPUTY CHAIRMAN: Mr.
Kohli also wants to say something.

Let him spcak. Sifele Heclt e |

st ot wree: Il T, ¥ @
frgell M sl Wa FE SEd T

Iyguwfa: frEd?

sit 3N-dle Fgeh: I @R A SHFH T
N wEdl § ol A IHE wERE s
wga ¥ R sar 3, Sud f w4 2
SHFER @l dEen fog & 9 & R R wemer
¥ F9 F, AHCIH F T F °T ok Fear =0
® 2, ¥ 39 foofad # feeh w@r ¥ wmen
FEw w9 W Wi e @ w w2 A% smeh %
qarfas ool PR X I8 AHen shigH §= 9
di e } o e W Y fawm ww ¥ ws
Y gE THRD T AR A ogadk e o
SR e §, Heledl, WA weevl |ed A
i =@ St B 3wk wof A ¥ 7w wEN www §
fF o SRl g3 firel § Sus R A A &
Heg Ier-Te €| vare @is ¥ faa @ %
fgeme wdad A H W ¥EE  feoel
Ryaraw X 9 fEan, 3O S WY 39 ge
§ 7 1 TR wew faepel oem ® ik =w
TEa fTFd orent ® | 1 oNl & P dEy T8
2 R 9 R W Gy WS ST R

TR, ¥ gg T 9 § W@k d R
Ig% T N A0 § I feem @ 3 A
OeR oRTI-3er ¥ W AE? T ONE W
oy 39 A F o T 1 A A frepo
gy TR ¥

SHRI VAYALAR RAVI: Madam, my
point is very simple. (Interruptions).
THE DEPUTY CHAIRMAN: Just a mi-
nute. (Interruptions).

SHRI VAYALAR RAVI: Madam,
only one minute. The hon. Member has
said something. 1 am not repcating it. 1
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fully agree with him. We are not discus-
sing the conduct of the Assembly. Mr.
Khurana made a public statement. He

made this statement in a Press confer-
ence. He is a former Cheif Minister. In

the Press conference—that is what Mr.
Chavanji said—he made a statement
that..... (Interruptions).. Mr. Khurana
made a statement....(Interruptions).

SHRI SATISH AGARWAL (Rajas-
than): He cannot give any explanation.
(Interruptions).

THE DEPUTY CHAIRMAN: Let me
hear it first. (Interruptions). Let me hear

it first. (Interruptions). 13=r=‘1 @ 9fm &5
FE W W F? ... (FAWR)

SHRI K. R. MALKANI (Delhi):
Madam, are you allowing a free discus-
sion on it?

THE DEPUTY CHAIRMAN: I don’t
want a free discussion on anything. A
specific issue has been raised before the
Prime Minister who is present here. As
far as the legal part of it is concerned, I
have explained it. Now Mr. Chavan
raised a query. In that connection I have
allowed the hon. Member from this side
to scek some more clarifications from the
Prime Minister. The Prime Minister will
answer it whenever he wants or when he
has the information. What Mr. Vayalar
Ravi has said, I have not even under-
stood the whole thing. He was referring
10....(Interruptions).

SHRI VAYALAR RAVI: What has
happened is this. Mr. Khurana has said-
—that is what Chavanji said—“We will
pass a resolution for prosecuting the Con-
gress MLAs under Hawala because these
Congress MLAs have made a demand for
the arrest of a Minister for rape or
whatever it is.” It is not based on the
procecdigns of the Assembly. (Interrup-
tions) 1 can quote the statement. A copy
of the statement made by Mr. Khurana is
with me. He is a former Chief Minister.
(Interruptions). A copy of the statement
is with me. He threatened the Congress
MLASs that they would pass a resolution
to prosecute them because they raised
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issues against thc Minister and the Chief
Minister. That is the issue which is being
discussed here, not the Assembly.

SHRI TRILOK NATH CHATUR-
VEDI (Uttar Pradesh): Madam, may 1
have your attention please? 1 have not
seen that statement. Whatever Mr. Vaya-
lar Ravi has said, I presume he has said it
with a full sense of responsibility as he
always does. It is my presumption. The
point is, Mr. Khurana is a former Chief
Minister. He is also an MLA. If he has
said something against a person or per-
sons who are also MLAs if he has said
that they should be hauled up for alleged
participation in Hawala, ctc., then it is a
question of privilege in the Assembly-
....{Interruptions).

SHRI V. NARAYANASAMY: We
are referring to the Press statement...(In-
terruptions)... not the proceedings of the
Assembly. (Interruptions).

SHRI VAYALAR RAVI: Mr. Chavan
has raised a particular issue. (Interrup-
tions),.

THE DEPUTY CHAIRMAN: Mr.
Vayalar Ravi, let him speak. (Interrup-
tions).

SHRI TRILOKI NATH CHATUR-
VEDI: Mr. Chavan,..... (Inierruptions).

SHRI V. NARAYANASAMY: He is
the Vice-President of the BIP. (Interrup-
tions). He spoke as the Vice-President.
(Interruptions).

THE DEPUTY CHAIRMAN: Let him
speak.

SHRI SUNDER SINGH BHANDARI
(Rajasthan): It has nothing to do with the
Assembly. You may be a president of
party. But what are you here? That is the
point. (Interruptions).

SHRI TRILOKI NATH CHATUR-
VEDI: President of a party says a
number of things. I can also quote a
newspaper, The Pion :er report and then
put a question, “Is it a case of graft or
4207 It is for you to chose one of them.
The simple thing is....(Interruptions).
Even 120 Members this House...(Inter-
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ruptions)... cannot muffle my voice...(In-
terruptions)... 1 am a representative of
the people...(Interruptions)... Let a dcci-
sion be taken...(Interruptions)... Madam
Chairperson, 1 know Mr. Narayanasamy.
He is a very good fricnd of mine. We
occasionally go for morning walks to-
gether and exchange views. He gives me
a fair amount of his vitality and I can
compete with him so far as the slanging
match of the lungs is concerned. But I do
not want to do it. If the issue relates to
the Assembly and it is about a Member
of the Assembly, lct it go to the Commit-
tee of Privileges of the Assembly. If it
was said outside and anybody hurt, let a
defamation case be filed against Mr.
Khurana or any other person who has
madc this kind of an allegation. I do not
want to take more time...(Interrup-
tions). ..

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, let us go on
to other business...(Interruptions)...

THE DEPUTY CHAIRMAN: You
raised an issue which has gencrated heat
and 1 have to settle it ...(Interruptions)...
It is not for me alone to settle it. The
Members have to be satisfied. If an issue
which is controversial is raised in the
House—Mrs. Natarajan, you know how
the House works—if you speak, they
would also like to speak and Members on
this side would also like to speak. You
cannot ask the Chair only to allow you
and not to allow others. It is a matter
which  concerns  everyone...(Interrup-
tions)... Matters are raised in the House
based on some information. 1 can give
umpteen examples. Every day newspaper
reports are referred to in this House. 1
just want to ask one thing. The Prime
Minister is here. He his all the authority
and the assistance needed from the
police, the 1B and whatever else. He can
use his good offices to get the correct
information and come to the House and
tel us the truth so that everybody's
sentiments, queries and worries are satis-
fied. I am not the person who can satisfy
the Mcmbers or give information. He' is
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restrict
tné competent person who can give it.
Now I think this matter should be taken
as closed because he is taking the respon-
sibility of answering the Members from

the right, the left and the centre...(Inter-
ruptions)...

SHR! TRILOKI NATH CHATUR-
VEDI: 1 would like to make only one
point...(Interruptions)... The Prime

Minister has got up and I take my seat in
deference to him.

SHRI E..D. DEVA GOWDA: I would
like to say one thing in this connection.
Mr. Chavan who is a senior Member of
this House raised an issue. It is a heinous
crime. So far as Assembly proceedings
are concerned, you have already given
the ruling that it cannot be discussed.
The issue relates to a lady. A heinous
crime is alleged to have taken place. I
will get the whole matter, examined and
if possible, tomorrow itself 1 will make a

detailed statement on the floor of the
House.

SHRI TRILOKI NATH CHATUR-
VEDI: I would just like to set the record
straight. 1 would like to submit that 1
share fully the agony of the Members and
the truth about the alleged molestation
should be brought out. I would also like
to mention that I fully share the concern
of my colleagues about the law and order
situation in Delhi. The hon. prime Minis-
ter has promised that he would look into
it and T welcome his assurance because
this is what is needed.

THE DEPUTY CHAIRMAN: The
matter is closed so far as the crime is
concerned. Regardless of whether it was
raised in the Assembly or not, it is a
crime and the Government should look
into it. That part is over. We are not
discussing the proceedings of any State
Assembly. But a crime has taken place
and the Prime Minister should inform us.
If there is some misinformation, the
Members from the rest of the country
have a right to know the truth as to what
is happening in Delhi.
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¢

RE. REPORTED LEGISLATION TO
RESTRICT THE FREEDOM OF THE
PRESS

SHRI M.A. BABY (Keiala): Thank
you very much, Madam, for having per-
mitted me to raise this serious issuz.
Madam, there have teen some reports in
the media that the present Government is
contemplating some legislation to restrict
the freedom of the media, the Press.

| There have been some hints towards it

and some senior Ministerc, not the Prime
Minster, made certain statements on the
basis of which there have been many
reports in the Press including some highly
respected newspapers like the Times of
India. Madam, one would not have raised
this issue in this forum except for the fact
that many a time, in spitc of this being a
hcalthy democracy, there have been occa-
sicns when the freedom of the Press has
been tampered with. So far as the United
Front is concerned, Madam, the position
is very clear. The Common Minimum
Programme, which can be considered as
the Bhagawad Gita or the Quran or the
Bible of the United Front, is very
categorical ...(Interruptions) 1 expect a
denial from the Information and Broad-
casting minister. Madam, you may kindly
permit me to briefly make my submis-
sion. The CMP has categorically stated
that the freedom of the Press would be
defended. It goes further to say that the
Prasar Bharati Bill with sufficient modifi-
cations would be implecmented so that
even the electronic media could have full
freedom of expression. Madam, we have
had the experience of the Defamation
Bill being introduced, but which had to
be withdrawn thanks to a very strong
opposition from the Press as well as from
the political parties. We also have had
the experience of what happened to the
Fourth Estate during the Emergency
days; I need not have to explain. There-
fore, we are all very much concerned
about it. Madam, we are thankful to the
statements made by all hon. Ministers of
this Government. -But since the Prime
Minister is present here, 1 hope that all




